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companies. Over 80 per cent are family-owned chit fund companies. Ninety per cent of
the family-owned chit funds have repeat customers. Sixty per cent of the customers are
from rural India. Out of 15,000 chit fund companies, less than one per cent runs it as
professional business unit, while the rest work as unorganized setup. Recently, the
Parliamentary Standing Committee on Finance had suggested the Government to introduce
insurance coverage for safety and security of the money of the subscribers. But there
is no such clause in this Bill. It should be included. In the recent days, the people are
losing trust on the banking system due to scams, mismanagement and high NPAs.
Hence, it is becoming very difficult for the people to avoid investing in chit funds. All
the investors should be insured. The majority of the people, who nvest in chit funds,
are poor people, who invest their money for emergency purposes. Therefore, I strongly
propose to take stringent action against defaulters, with a merciless law to prevent such

frauds.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: Hon. Members, the discussion on the Chit Funds
(Amendment) Bill, 2019, will continue further. Now, the Special Mentions.

MR. DEPUTY CHAIRMAN: Shn Kailash Soni; not present. Ch. Sukhram Singh
Yadav; not present. Shrimati Chhaya Verma.

Demand for release of extra funds for Naljal Yojana in naxal-affected

areas in Chhattisgarh
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Demand to provide compensation to the poor families of the victims of Dengue
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Demand to ban the use of antibiotics in the cultivation of vegetables and fruits
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